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SUPREME COURT COF | NDI A
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Petition(s) for Special Leave to Appeal (Crl)... 2007
CRLMP. NO(s). 10345
(From the judgenent and order dated 21/01/2004 in CRLA No. 341/1991 of The
H GH COURT OF PATNA)
HARI  YADAV Petitioner(s)
VERSUS

STATE OF BI HAR Respondent ( s)
Wth CRLM. No. 10345/ 2007(C/delay in filing SLP and c/delay in refiling SLP)

Dat e: 24/08/ 2007 This Petition was called on for hearing today.
CORAM :

HON' BLE MR. JUSTICE S.B. SINHA

HON' BLE MR. JUSTI CE H. S. BEDI

.Sushi| Kumar, Sr. Adv.

For Petitioner(s) M
M. Vijay Kumar, Adv.
M
M

. Ashok Kumar, Adv.
Vi shwaj it Singh, Adv.

For Respondent (s)

UPON hearing counsel the Court nmade the foll ow ng
ORDER
Del ay condoned.
I ssue notice limted to the nature of offence.

[ Meenu Sethi ] [ Pushap Lata Bhardwaj ]
Court Master Court Master



